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IN THE CENThAL ADMINISTRATIVE TRIBUNAL: HYDERABAD I3ENCH: 

' 	 LT IDEEAaE 

REWIEWAPPLtCATIO NO.6/95 

in 
O;.NO.1188%93.- 	D8te of drder: 10.3.95 

BETWEEN; 

GURt'4AIL INH 	- 	.. - 	 AP.PLI&tNT 

AND 

1. Chief Personnel Officer, 
South Central R,ailway, 
Secunderahad. 	 - - 

2.. Diviional Railway Manager (Personnel), 
S.C.Raiway, 
Hyderabad Division (MG), 

- 	 - Secunderabaá. 	 .. 	 RESPOI':DENTS 

COUNSEL FOR THE APPL1CNT•. - SHRI S.LAKSHMI. REDDY 

I  • 	• • 	COUNSEL FOR THE RESPONDENTS: SHRI C.S.SANGHI 

-- 	 CORAM: 	-. 

• 	 • •: 	-fON'BLE SHP.I JUS5JCE V.NEELAERI RAO, VICE CHAIRMAN 

- 	. . 	HON 'BEE: SHRI .RANGARijAN, MEiiEER (AEMN.) 

- 	
• CONTD 

-•- 	
• 1 	 ••. 



R.A.N0.6/95 
in 

OA No.1188/93. 

ORDERS 
	

Dt 10. 3.95 

(S PER MON'BLE SHI JUSTICE V.NEELADRI BAO, VICE cHAIW1AN: 

Heard Shri S.Lakshrna Reddy, learned counsel for 

the applicant and S'nrj G.S.Sanhi, learned standing 

counsel for the respondents. 

2. 	The applicant in the OA filed this Rview Appli_ 

cation. The applicant challenges the order dated 

13.11.1986 whereby he was reverted from the post of 
C Nnçj, 	 dy.tc-t ( 1, 

Sr.TTE to the post of TC and whe- his pay wasfixed 

at Rs.260/- ie., at the bottom of the pay scale of 

Rs.260-400 applicable to TCs. The xDaA main contention 
c- 

for the applicant in the DA is that as his paywas 

fixed at Rs.400/_, being recruited e-n sports quota, 

his pay cannot be fixed less than Rs.400/ by way of 

punishment. Ve held by the order dated 30.6.1994 

that the judgment of the Apex Court reported in AIR 

1988 SC 157T(NyaJtkk Sthgh Vs.. Union cfInöia) is an 

authority for the proposition that by way of punish-

ment, one cannot be reverted to a post in which he 
that 

never worked I  .and it does not .p.rite±kZthe pay of 

the delinquent employee cannot be fixed lower than the 

pay at the time of his initial recruitment. 

'contd.... 
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3 	The learned counsel for the applicant relied 

upon the following passageS in para 10 of the above 

judgment:- 

"Though the idea of reduction may not 

be fully equivalent with 'reversion', 

there are certain assumptions basic 

to service law which bring in the 

limitations of the latter on the 

former. The penalty of reduction in 

rank of a Government servant initially 

recruited to a higher time-scale, 

grade, service or post to a lower 	 a 

time-scale, grade, servIce or post 

virntually amounts to his removal 

from the n higher post and the tub- 

stitution of his recruitment to lower 

post, affecting the policy of recruit- 

ment itself.0  

Even fixation of the pay at the time of initial 

recruitment is a policy of recruitment ,and if the 

pay is fixed by way of punishment lower than the pay 

at which one is appointed, it is also a case of 

policy of recruitment. 

contd.... 
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Whth 	it is a matter of policy of recruitment 

~fs--ain one of interpretation. It cannot be st&ted 

that there is a possibility of having one view in the 

matter. We primafacie feel that it is not a case of 

policy of recruitment when advance increiuents are given 

at the time of appointment on the basis of the rules 

or circulars. Hence, on the basis of the contentions 

raised, we are unable to accept the contention that 

there is an error apparent on the face of the record. 

Hence, the Review Application is 4dimissed. 

No costs] 

	

(R.r<ANGARMAN) 	 (v.NLELIDRI RAO) 

	

MEMBER (ADMN.) 	 VICE CHAIRMAN 
I. 	

DATED: 10th March, 1995. 
Open court dictation. 	ri 

frputy Registrar(J)CC 

vsn 
To 

The Chief personnel Officer, 
S.C.Rly, Secunderabad. 

The Divisional Railway Manager(Personnel) 
S.C.Rly, Hyderabad Division(MG) Secunderabad. 

One copy to Mr.S.Lakshma Reddy, Advocate, CAT.Hyd. 

One copy to Mr.G.S.Sanghi, SC for Plys, CAT.Hyd. 

One copy to )4tbrary, CAT.Hyd. 

One spare copy, 

pvm 
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TYPED BY 	 CIt CICED 
COMPARED BY 	• 	APPROVEDB 

IN THE CEAITRAL ADmIN7,STRATIVE TRINJN;L 
HYDERABAD BENCH AT HYDERABjD. 

THE HONBLE MR.JIJSTICE V.EEL0RI RA& 
VICE- CHAIRMAN 

AD 

THE HON 'BLE ?'RTERANGARMAN: M(aDMN) 

DATED-  

OPDER/ 	. 	'- 

/R.z.iGNb. £s

in 

 

O.A• No 

: T.ANo. • 	w.P. . 

Admi ted andInterim directions 
issud. 	. 

Alloed, 

Disp sed of 4th diréetionsb 

Dismissed. 

Dismisei as withdrawn 

Dismisse for default. 

Ordered ejected. • 

Noorder as to costs. 
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